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This  appucauon s 6.7.98 ~ This application has been filed
‘°m;{ ”’“‘? :ith;g time by the applicant seeking certain reliefs.
inwz{ \,sde a ‘ The case of the applicant is that pursu-
POBD No 7S Rl%%’ ant to the annéxure~l Advertisement dated
Bated ... . 4S-&-DK 1.10.1996 the applicant applied for the

9. Reglatrer with other candidates. A written test

Can | There also he qualified and his name
Raqus stte 3 Copias e qu n

post of Assistant Station Master along-

-

was held and the applicant was qualified. '
Thereafter viva voce test was alsoc held.

was shown in the select list. The appli- .

‘\o\'vva b,u«vx '\fiw . ~ cant belongs to the Scheduled Caste
community but his name was wrongly shown
3
%%/ & \M@\‘) in the list of the Scheduled Tribe candi- .
' Eé,ey(‘e,% roLyY dates and therefore he was not appointed.
\ | Immediately on coming to know the appli-
\Cg\ | [cant submitted annexure~6 representation

the present application.

contdee.

dated 27.2.1998 and the said representa-
tion has not yet been disposed of. Hence
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. The representation was filed on

' 27.2.1998. $ix months is not yet over

and therefore this application cannot

. come before this Tribunal under the
_provisions of law. We therefore are not

inclined to entertain the application.
However, the respondents are directed
to dispose of the representation as early
as possible within a period of two mon-
ths from the date khm dake of receipt
cf this order. If the applicant is still
aggrieved by the order passed on the
representation he may approach‘the
authority as per law.

The - application is disposed of

without any costs.
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